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FINAL ORDER No. 51642 /2021

PER RACHNA GUPTA

Learned Counsel for the appellant has mailed the discharge
certificate/ form SVLDRS 4 as has been issued in favour of the
appellant under the Section 127 of Finance Act, 2019 read with
Rule 9 of Sabka Vishwas (Legacy Dispute Resolution) Scheme,
20109.

2. Keeping in view the objective of the provisions thereof, the

present appeal is hereby dismissed as withdrawn.

( RACHNA GUPTA )
MEMBER (JUDICIAL)
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